ACT No. IX or 1879.

Passep BY THE GovErxor GENERAL oF Iwpra 1x Couxcin,

(Received the assent of the Governor General on the 23rd May,
1879).

An Act to amend the law relating to Coast-lights
in the eastera part of the Bay of Bengal.

‘ THEREAS itis expedient to increase the coast-

light dues paid under the provisions of Act
No. XIII of 1867 (dn Act to provide for the estab-
lishment and maintenance of Coast-lights in the
eastern part of the Bay of Bengal), and to render
chargeable with coast-light dues certain vessels which,
are not now so chargeable It is hereby enacted as
follows :— :

Preliminary.

1. This Act may be called “The Burma Coast-
lights Act, 1879 : ‘

It shall come into force on the first day of July,
1879;

and it shall extend to the territories respect-
ively administered by the Governors of Fort St.
George and Bombay in Council, the Lieutenant-Gov-
ernor of Bengal and the Chief Commissioners of
British Burma and the Andaman and Nicobar Islands.

But nothing herein contained shall apply to any
vessel belonging to or in the service of Her Majesty
or the Government of India, or to any vessel of war
belonging to any Foreign Prince or State. ‘

2. Act No. XIIT of 1867 (fo provide for the
establishment and maintenance of Coast-lights in the
eastern part of the Bay of DBengal) is herchy re-
pealed. ~
' But
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But any appointment made under the said Act
shall be deemed to have been made under this Act.

3. In this Act, unless there is something repug-
nant in the subject or context,—

¢ Customs-Collector ”” means a Customs-Collector
appointed under the Sea Customs Act, 1878, and in-
cludes any person appointed by the Local Government
by name or in virtue of his office to discharge the
functions of a Customs-Collector under this Act at
any port :

“Vessel ” includes anything made for the convey-
ance by water of human beings or of property :

“ Master,” when used in relation to any vessel,
means any person (except a Pilot or Harbour-Master)
having, for the time being, the charge or control of
such vessel :

“Voyage” means the whole distance between a
vessel’s place of departure and her final place of
arrival ; but- the return of a vessel from any place
shall, notw1thstandmg the terms of any charter-party,
be deemed a distinet voyage.

Coast-light Dues.

4. For the purpose of establishing and maintain-
ing coast-lights in the eastern part of the Bay of
Bengal, a toll, heveinafter called *coast-light dues,”
shall be paid in respect of every vessel of the burden
of fifty tons and upwards making any voyage men-
tioned in the schedule hereto annexed at the rate of
one anna and six pie per ton of burden:

Provided that such vessel sails from or enters
during the course of, or at the termination of, any
such voyage a port in British India, or takes in, or
discharges, cargo ofl' the coast of British India.

5. The said coast-light dues shall become due and
payable—

(@) in the case of a vessel clearing out of a port in
British India upon any such voyage——previous to the
grant of any port-clearance ;-
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(b) in the case of a vessel -entering a port in
British India in the course, or at the termination, of
any such voyage—immediately upon her entering
such port :

Provided that the said dues shall not be levied
more than once on any vessel in the course of the
same voyage.

6. The Governor General in Council may from

time to time, by notification in the Gazetle of India,

veduce or raise the rateof coast-light dues in respect of
all vessels or any particular class of vessels:

Provided that such rate shall not in any case ex-
ceed the rate fixed by section four.

7. The Customs-Collector shall collect the coast-
light dues,

and shall grant to the person paying the same a
voucher in writing under his hand, setting forth the
name of his office, the port at which the coast-light
dues are paid, the amount so paid, the name, tonnage
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and other proper description of the vessel in respect of -
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which such payment is made, and the voyage on
which she is or has been bound.

8. Within twenty-four hours after the arrival
within a port of any vessel chargeable with coast-light
dues, the master of such vessel shall give notice of
such arrival to the Customs-Collector.

9. In order to ascertain the tonnage of any vessel
chargeable with coast-light dues, the following rules
~shall be observed :— :

(6) If such vessel be a British registercd vessel or
a vessel registered under Act No. X of 1841 or Act
No. XTI of 1850, or under any other law for the time
being in force for the registration of vessels in India,
~the Customs-Collector may require the owner or
master of such vessel, or any other person having pos-
- session of her register, to produce such register for
inspection. If any such owner, master or other person
negleets or refuscs to produce such rogister; ox other-
wise to satisfy the Customs-Collector as to what is the

true
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true tonnage of the vessel in respect of which such
coast-light dues are payable, he shall be punished with
fine which may extend to one hundred rupees, and the
Customs-Collector may cause such vessel to be mea-
sured and the tonnage thereof to be ascertained ; and in
such case the owner or master of such vessel shall also
be liable to pay the expenses of such measurement.

(6) If such vessel be not a British registered vessel
or a vessel registered under Act No. X of 1841 or Act
No. XI of 1850, or under any other law for the time
being in force for the registration of vessels in India,
and the owner or master thereof fails to satisfy the
Customs-Collector as to what is her frue tonnage
according to the mode of measurement prescribed by
the law in force for the time being for regulating the
measurement of British registered vessels, the Cus-
toms-Collector shall cause such vessel to be measured
and the tonnage thereof, according to the mode
aforesaid, to be ascertained ; and in such case the owner
or master of such vessel shall be liable to pay the
expenses of such measurement.

10. If the master of any vessel refuses or neglects
to pay to the Customs-Collector on demand by him
the amount of any dues or expenses payable in respect
of such vessel under this Act, the Customs-Coliector
may distrain or arrest such vessel, and the tackle,
apparel and furniture belonging thereto, or any part
thereof, and detain the same until the amount of such
dues or expenses is paid ;

and in case any part of such dues or expenses, or
of the costs of the distress or arrest, or of the keeping

of the same, remains unpaid for the space of five days

next after any such distress or arrest so made, the
Customs-Collector may cause the vessel or other thing
so distrained or arrested to be sold, and with the pro-
ceeds of such sale may satisfy such dues, expenses
and costs (including the costs of sale) remaining un-
paid, and shall render the surplus (if any) to the
master of such vessel upon demand.
. 11. The officer of Government whose duty it is to
grant a port-clearance for any vessel shall not grant
such port-clearance until her master or some other
person
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person has paid, or secured to the satisfaction of such
officer, the amount of all dues, expenses and costs with

which such vessel is chargeable under this Act,and of

any fine to which any person is liable for anything
done by him in contravention of this Act.

12. The master of any vessel departing from or
entering any port in British India upon, or in the
course of, or at the termination of, any voyage, shall,
upon the demand of the Customs-Collector, specify
upon what voyage she is or has been bound.

13. If the master of any vessel evades, or attempts
to evade, the payment of any coast-light dues, ex-
penses or costs payable in respect of such vessel under
this Act, he shall be punished with fine which may
extend to two hundred rupees.

Determination of Disputes under Act.

14. If any dispute arises as to whether any vessel
is chargeable with any coast-light dues, expenses or
costs under this Act, or as to the amount of such

dues, expenses or costs, such dispute shall, upon appli-
cation made in that behalf by either of the disputing

parties, be heard and determined in the towns of
Calcutta, Madras and Bombay by a Presidency Magis-
trate, and elsewhere by any Magistrate exercising at
the place where the dispute arises powers under the

Code of Criminal Procedure not less than those of a-

Magistrate of the second class. All decisions under

this section shall be final.

Prosecutions under other Laws.

15. Nothing herein contained shall prevent any
person from being prosecuted under any other law for
any act or omission which constitutes an offence
against this Act: provided that no person shall be
punished twice for the same act or omission.

Statement of Receipts and FBependilure.

16. The Governor General in Council shall, on or
before the first day of October in each year, publish
in the Gazetle of Indic a statement showing the

amount
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amount received on account of coast-light dues
during the year ending on the thirty-first day of
March last preceding, and the amount expended
during the same period on the establishment and
maintenance of coast-lights in the eastern part of the
Bay of Bengal.

AxD whereas it is also expedient to amend the
Indian Ports Act, 1875, in manner hereinafter appear-
ing ; It is hereby further enacted as follows :—

1‘7’ For section 77 of the same Act, the following
shall be substituted :—

“77. The port-due leviable under this Act in
either of the ports of Maulmain and Bassein shall, to
the extent of one anna and six pie per ton, be appli-
cable in the first place to defray the expenses of main-
taining the existing port-lights of British Burma.”

SCHEDULE,
(See section 4). -

1. A voyage to or from Chitta~ {a) from or to any port in British
gong or any place west of the longi- Buwma; or
tude of Chittagong— (b) from or to any port in the

Andaman and Nicobar Islands or
auy place east of the longitude of
Mergui, by a course passing between
the northern extremity of the Anda-
man Islands and the coast of British

. Burma.
2. A voyage to or from any port in from or to any Obhel port in Brit-
British Burma— ish Burma,

except voyages to or from \Iaulmam, from or to Tavoy or Mergui, or to
or from 'lavoy, From or to Mergui.

3. A voyage fo or from Rangoon from or to any place east of the
and any port in British Burma west longitude of Mergui.
of the longitude of Rangoon— .

4. A voyageto or from any port from or to auy port in the Anda-
in British Burma other than Tav oy man and Nicobar Islands,
and Mergui—
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